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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAI—IATI BENCH

O.A Nos. 229/2005

S~

DATE OF DECISION: 07.09.2005

Shri Gopal Chandra Saha & Ors.  APPLICANT(S)
‘Mr.M.U.Mandal ADVOCATE FOR THE
- APPLICANT(S)
- VERSUS -
‘U.OL &Others - - RESPONDENT(S)
Mr. Mr. L. Sarkar, S.C.Rly. ~ ADVOCATE FOR THE

RESPONDENT(S) -

 THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

THE HON'BLE

1. Whether Reporters of local papers may be allowed fo see the
‘ judgments? -

2.  Tobereferred to the Repo‘rter or not'? '

3. Whether their Lerdshlps wish to see the fazr copy of the-

_ Judgment'?

.4 . Whether the judgment is to be cxrculated to the other

Benches?

‘Judgment delivered by Hon ‘ble Vice-Chairman.

--------------
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CENTRAL ADMIVISTRATIVE TRIBUNAL
GUWAHATI BENCH

’

 Original Application No. 229 of 2005 -

_]jaté of Order : This the 7% ;day of Septétnbe,r.- 2005.

¥

- The Hon’ble Mr. Justice G. Sivarajan, Vice-Chairman.

¥

. SriGopal Chandra Saha: .
- §/o Lt,;Lakshan'Chandra Saha
Vill. & P.O. - Bhawraguri,

Dlst —Kokra;har Assam.

. ) Sri Gopal Chandra Saha
Sfo Lt. Basudev Saha

Vill & P.O. - Bhawraguri

. Dlst - Kokrajhar.

A Sri Narayan Roy )

S/o Sri Jogendra Roy

- Vill. - Mandarpara

P.O.- Bhaw1agu11

. Dist.i- Kokrajhar

Sri Manmai:h Kr Roy

. Slo - Naratha Kr. Roy

Vill. + Khalishanimari
P.O. - Bhawraguri
Dlst - Kokraghar

Agxt Narayan Singha Baruah |

- S/o ~Birendra Singha Baruah

Vill. - Mandarpara
P.O. - Bhawraguri . o '
DlSt —-Kokrajhar I S

' Sri Sanjxt Ghosh

S/o -:Sri Parna Ghosh
Vill -Babu Bill =~
P.O. - Gosaigaon

Dist. - Kokrajhar. . .



7.  SriPran Krishna Dihidar =~ ) ‘ ' .
S/o - Sirish Chandra Dihidar - | '
. Vill. & P.O. - Gosaigaon
Dist. - Kokrajhar.

8. Sri Nirmal Chandra Pradhani -
S/o - Dinesh Chandra Pradhani
Vill. - Khalishanimari -
P.O. - Bhawraguri
Dist. - Kokrajhar.
g. Sri Kaushik Barman

- S/o Sri Direndra Nath Barman
Vill. - Mandanpara
P.O. - Bhawraguri
Dist. - Kokrajhar.

10. Sri Mangal Singh
' Vill. ~ Gosaigaon Rly. Coluney
P.0.- Gosaigaon :
Dist. -~ Kokr aghar
Apphcants

By Advocates - : Mr. M.U. Mandal, Mr. A.Hussam Mr. ML.H.
-' Borbhuyam A.F.N.U. Mollah ‘ ,

- Versus -

1.  The Union of India, represénted by the
© Secretary to the Government of India,
Department’ of Raxlway, New Delhi.

: 2. The General Manager
» ~ N.F.Railway,
. Maligaon, .
Guwahatl 11.

3. The Dmsxonal Railway Manager (P)
Alipur Duar Division, Ahpur
,'Distr:ct ]aipaxgun

4.  The Chief Personnel Ofﬁcer;

. N.F. Railway, Maligaon, o
Guwahati - 11 -

ByAdVO‘Cavte:' Mr.J.L. Sarkar, Rly. Standing Counsel. |
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ORDER (ORAI)
SIVARAJAN. I. (V.C)

The applicants, 10 in number are stated 'to be casual

workers empioyed under the respondents during the periods 1976,

1977, 1978 1979, 1980 and 1987 Earher 13 such workers mcludmg

the apphcants had apptoached this Tribunal by ﬁhng OA. No
46/2005 seekmg relief of absorptlon in Group ‘D’ posts under the
Ra:lwayv.- The said application was dismissed with observation that

“since the app_lic‘ants are from very poor family the respondents may

.consider the representation of the applicants.” Based on the said

directions the Divisional Personnel Officer (DPO) had considered the

~ case of the said 13 persons with reference to the relevant files and

records produced by the applicants. The 2“d respondent issued a

‘commumcatlon dated 18.08.2005 (Annexure - 16) wherein it is stated

that after consuiermg the matter and after conducting personal

‘hearing of t:he applicants on 29.07.2005, the DPO, on behalf of the |

by

res_ponldents had passed the following orders :-

“Though the Hon’ble Court was pleased to dismiss
the O.A., but for their advise - grievances. of the
petitioners were thoroughly examined, petitioners
were heard in person and pursued the records lying
with them. From such perusal it is gathered that
none of the petitioners except Sri Ram Krishan Saha
'S/o Joy Gobind Saha (Petitioner No. 3) had
‘worked/utilize as C.L. as claimed. But Sri RK. Saha
did not apply within target date (31—03-87) given by
the Railway Board for enlisting his name in the Live
Register. The petitioners (except Petitioner No. 3)
are appeared to be solely manipulation/ fabrication
and with malafide intention. Thus they deserve
‘Legal action’ instead of any consideration.”

The applicants challenge the said order in this proceeding.
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2. - Mr. MU. Mandal, 'iearned counsel for the applicants

‘submits that the apphcants had produced records - service book etc |

which showed that they were engaged by the respondents durmg the
periods mentioned earlier, and thst the respondents without referring
to \any- records maintained by them has simply stated that the
docnrnents produced by the applicants have appeared to be solelyv
rnanipuleted/fabricated an‘dv Wirh malafide intentio'n. Counsel further

submits that the respondents have ‘threatened the applicants by

| stating “Thus they deserve ‘Legal action’ instead of " any

consideration.” Counsel submits that there is no due consideration of
the matter with reference to the relevant records and that they were

engaged as casual workers under the respondents.

3. . | Mr. J.L. Sarkar, learned Stéting counselfor the Railways

submits that all the casual workers engaged prior to 1987 were
jafforded an opportumty under- the 1987 scheme which provxded for
.regxstration of thelr names with the ran]ways for future absorptlon
“which the apphcants did not avall The Standmg counsel further

'submltted that in spite of the saxd position the respondents had

cons1dered the case of the apphcants on merits with due reverence to

the order passed by this Tribunal. The stand'ing counsel further

' subrmts that it is with reference to the records maintained by the

: respondents that it was found that the applicants therein were not at'

all engaged as -casual workers and that it is in the above

| cncumstances the respondents have stated that the documents
produéed by the app}lcants are sol'ely manipulated lfabricated and

w1th m'ala_ﬁde intention. Standing counsel in short submits that there -

is no merit in this application.
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4. ' I have considered the ?ival submissibns.' Now; it is clea;
that the fespondénts had cdnsidered the case of the applicants in view
of the direction iss;led by this Tribunal and found that ?he a.ppiiéaﬁts '
wer.e never engaged avs casual wofkers.,Though it is stated in the
comm'uniqatipn ‘d.ated‘ 18.08.2005 (An’nexﬁre - 16) that “in"honour;- to
' couft’s aavice the ‘;’el'evant ﬁle'with ‘records wefe put up to DPO and
after perusai of the l*épresengaﬁon of the applicants the”r;rlatter was
thoroughly inqixir_ed_afresh ahd heard the applicants in person on
29.07.2005 peruse their records” and had also str;lted‘ that “the
Péti;iqners (exce_p;: Pétitioner No.3) are appéared to be solely
manipulaﬁoh}fabrication and with malafide intention.” There is ‘n'_d
reference to any particular records éither maintained by‘ the
respbndent_s or pr_qduced by the applicants. The statements of fact are.
not spéciﬁc wiéh _re'ferencé“ to any material. This ié matter, which
deserves to be considered by the respondents. Since the decision in
; tﬁe case of the épp}igants was taken by the DPO pursuant to the
d“ifection iss'u'ed by this Tribunal in O.A. No. 46/2005, 1 am of the .Vie‘W
that thig a;‘)pl_ica/tiAon can bé d‘isposedt(')f at the admissio_n stage itself
with certain dliré‘cti()n's. The applicants are directed to file an
apﬁeal/neﬁfesentation. a_gai'n'stethe impuéned order (Annexure - 16)
before the éﬂd respondents v' ’})oinﬁng out the i!iegalities' in the
impugned order within a period of one'inonth from todaif. If any sucﬁ
>appeal/1fepreseri'tatibn is’ filed ;by the applicants, the gnd respondent
will dispose' of the same in accordance With_léw and in the light‘:Aof the
observation, méde hereinabove 'within a period of Athree months
Ithereafter. The: applipants are free to produce copies of all 'Ath.e
relevant :ecdrds with them alongwith appeallre'presentation 'i:o be:

filed before the 2™ respondent. The 2™ respondent will pass a

2
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* observation made earlier in the judgment.

6

_reasoned . order with reference to records taking note of the

¢

- The O.A. is dis'posed of as above at the adrﬁission -
stage 1tse1f The apphcants wxll produce this ‘order aiongwmh

appeal/x epx esentatxon as dlrected her emabove for comphance

‘%M/ t

( G. SIVARAJAN )
VICE CHAIRMAN

jmb/
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Y IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWABATI.
!
O.A. NO. 52~;l£ﬁ - /2005
BETWEEN
Sri Gopal Chandra Saha & Ors
-VERSUS~
The Union of India & Ors
\ LIST OF DATES AND SYNOPSIS OF THE APPLICATION:

General Manager(P) Alipur Duar for absorbtio
of the project casual labour before 1.1.81.

. ' g
13.3.1987 :- Govt.circular has been issued by the A§§§i

9.10.2001 :- Govt. Notification for absorbtion of
» casual labourgseewho haveworked more than 120
days.

02.12.2003,

03.03.2004,

12.02.2002 :-Application fifed by the applicants for
appointment as casual labourers. :

25.11.2004 :~Pleader Notice served to the G.M.(P) Alipur
- Duar Division. \
25.02.2005 :- Order paséed in O.A. No.46/05.

12.07.2005 :— Letter to the applicants by the Divisional

" Ratlway Manager.

18.08.2005 :— Impugnerl order passed by the Divisional
Railway Manager (P) Alipur Duar Junction in
connection with order dated 25.02.2003 in
O.A.N0.46/2005.

Filed by

Q////

Advocate
Gauhati High Court
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI.

- SL. No.

OOy, WN -

/2005

0.A. NO. :lZLSN
[}

BETWEEN

Sri Gopal Chandra S
-VERSUS~-

The Union of India

I NDEX

Particulars

Writ Petition
Verification
Annexure-1
Annexure-2
Annexure-3
Annexure-4
Annexure-5
Annexure-6
Annexure-7
Annexure-8
Annexure-=9
Annexure-10
Annexure-11
Annexure-12
Annexure-13
Annexure-14
Annexure-15
Annexure-~16
Annexure-17

aha & Ors

& Ors

Gt f o

————— ——

Filed by
V

Advocate
Gauhati High Court
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, Q
GAUHATI BENCH,GUWAHATI. ’ S

0.A. NO. 27}\ 2005.
)

BETWEEN

1. Sri Gopal Chandra Saha
S/o.Lt.Lakshan Chandra Saha
Vill. & P.O.-Bhawraguri

Dist. Kokrajhar, Assam.

2. ‘Sri Gopal Chandra Saha
v~ S/o.Lt.Basudgy Saha
Vill. & P.0O.-Bhawraguri
Dist. Kokrajhar.

3. Sri Narayan Roy
S/o0.Sri Jogendra Roy
Vill.- Mandarpara
P.0O.-Bhawraguri
Dist. Kokrajhar.

4.+ Sri Maninath Kr.Roy
S/o.Naratha Kr. Roy
Vill.-Khalishanimari
P.O.—Bﬁawraguri

Dist. Kokrajhar.

5. Ajit Nayaran Singha Baruah

S/o. Birendra Singha Baruah

;
S
bt



Vill.- Mandarpara
P.0O.-Bhawraguri

Dist. Kokrajhar.

6. v'Sri Saw.jit Ghosh
S/o. Sri Parna Ghosh
v Vill.- Babu Hill
P.0O.-Gosaigaon
Dist. Kokrajhar.

7. . Sri Pran Krishuwe Dihidar
S/o. Sirish Chandra Dihidar
Vill. & P.0O.-Gosaigaon
Dist. Kokrajhar.

8. Sri Nirmal Chandra Pradhani
S/o0.Dinesh Chandra Pradhani

Vill.-Khalishanimari

Gl s p.

P.0O.-Bhawraguri

Dist. Kokrajhar.

9. Sri Kaushik Barman
S/o.Sri Direndra Nath Barman
Vill.-Mandanpara
P.0O.-Bhawraguri

Dist. Kokrajhar.

10..Sri Manﬁ%al Singh
S/0.Sri Rajendra Singh
Vill.-Gosaigaon Rly.Coloney
P;O.—Gosaigaoh'
Dist. Kokrajhar.
eersinee APPLICANTS .




-VERSUS-

1. The Union of India, represen-
ted by the Secretary to the
Govt. of India, department of
Rawaly, New Delhi.

2. The General Manager, N.F.

Railway,Maligaon,Guwahati-11.

3. The Divisional Railway
Manager (P), Alipur Duar
Division, Alipur, District-

Jalpaiguri.

.~ 4. The Chief Personwl Officer,
N.F.Railway,Maligaon,Ghy-11.
| A, RESPONDENTS.

DETAILS OF APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE.

The present application is made against the

impugned order dated 18.8.05 issued by the

Divisional Railway Manager'(P) Alipur Duar Junction
by which the petitioners claim for absorbtion in
the cadre of Group ‘D' post Was rejected without
considering the grievances of the petitioners which
is against the sprit of service rules as well as

inviolation of the Govt. Circular dated 9.10.01

|

G Mo s
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issued by the Executive Director Establishment,
Railway Board has provided that those persons who
have worked for a period of minimum 120 days as
o~ casual labourer whether continuous or 1in broken
spells WOuld be absorbed iﬂ Group ‘D' with

prospective effect.

2. THE JURISDICTION OF THE TRIBUNAL

\

The applicants declare that the subject matter
" of the application is within the jurisdiction of

this Hon’ble Tribunal.

3. LIMITATION

The applicants further declare. that the
application is filed within the limitation period
prescribed under the section 2, of the

Administrative Tribunal Act, 1985.

"4. FACTS OF THE CASE

4.1.That the applicants are the citizens of India
and permanent residents of the aforesaid address
mentiondin the cause title of this application in
the State of Assam and as such they are entitied to
.get all sorts’of rights, privileges, protection and
"benefits guaranteed by the Constitution of India

and other laws of the land.

» 4.2.That the applicawh#¢r No.l had been working as
v casual labourasince 16.7.1977 to 23.12.1977 and his

Gl P ot



“ total working.days we1-157, applicant No.2 had been
working since 10.5.1978 to 23.10.1978 and his total
“working days wam 157, applicaﬁt No.3 had been
working since 20.4.78 to 23.10.78, and total No. of

v his working days wa» 183, and applicant No.4 had

been working since 16.1.77 to 23.8.77 and his total
~working days wzse 217, applicént No.5 had been
working since 10.5.78 to 23.10.78 and his total
vworking days wza- 157, applicant No.6 had been
working since 22.3.78 to 16.10.78 and total No. of
vhis working days wsga- 207, applicant No.7 had been
working since 22.11.78 to 23.6.79 and his total
No.of working days 21, applicant No.8 had been
working since 10.5.79 to 23.11.79 and his total
“ No.of working days wz#a- 187, applicant No.9 has been
working since 16.8.80 to 23.12.80 and his total
~ No.of working}dayS'WQ&.127 and applicant Né.lO had
been working since 11.2.81 to 12.5.81 and 23.6.81
“ to 15.10.81 and his total working days wea 207 as
causal labourers. \ ,
4.3.That all the petitioners were terminafed from
service in the year 1981. On 13.3.1987 the General
Manager (P) Alipur Duar Junction has issued a notice
to project casual labours where - in it is stated
that the casual labourers who have been terminated
v" from service prior to 1.1.1981 for want of fwther
work/ completion of work be absorbed in the cadre
of group ‘D’ post in pursuance to the direcfion
given by the Hon’ble Supreme Court in case of
Indarpul Yadav & Ors -Vs- ‘Union of India & Ors.

Accordingly, all  the petitioners applied for

[V

G et



absorbtion in pursuance to the notification dated
13.3.1987 and circular dated 9.10.2001, but till
date né positive steps have been taken by the
respondeﬁts to mitigate their grievance demand
under the service rules framed thereunder. On
25.11.04 the petitioners served a legal notice to
the respondents for necessary action in view of the
notice dated 13.3.1987 and 9.10.01 but no response

was given to the said legal notice.

4.4.That the petitioners in the earlier (segaxsox
- approached before this Hon’ble Tribunal by filing
on O.A. NYNo0.46/05 and this Hon’ble Tribunal was
pleased to dispose of the said application by its
order dated 25.2.05 with the direction to the
respondents to consider the representation of the
applicants in view of the poor family status of the
applicants but the O.A. was dismissed. On 12.7.05
Divisional Railway Maﬁager(P), Alipur Duar Junction
wrote a letter to the applicants directing them to
appear before the respondents with all original
records on 29.7.05. Accordingly all the applicants
appeared before the Divisional Railway Manager (P),
Alipur Duar Junction on 29.7.05 but the claim of
the applicants was rejected on the ground that they
could not apply within the target date (13.3.1987)
given by the Railway Board for enlisting their name
in the live registr: . which can not be ground for
rejection of legitimate claims of the applicants in
view of the circular dated 9.10.01 issued by the
same respondent and as such the impugned order

dated 18.8.05 is not in violation the notification

Gl Pantrs g1



dated 13.3.1987,9.10.01 and also inviolation of the
fundamental rights of the applicants gquaranteed
under Article 14, 16,19 and 21 of the Constitution
of India and as such the 1impugned order dated
18.8.05 is bad in 1law and as such thé same is

liable to be set aside and quashed.

Copies of the Notice to project
casual labourers datea 13.03.1987,
absorption of casual labourers
letter dated 9.10.01, copies of
the Application for absorption in
Group ‘D’ posts, legal Notice
dated 25.11.04, Copies of the
order dated 25.2.05 in  O.A.
No.46/05, letter dated 12.7.05 and
the office letter dated 18.8.05
are annexed herewith and marked as
Annexure-1,2,3,4,5,6,7,8,9,10,11,

12,13,14,15,16 & 17 respectively.

4.5. That considering the facts and circumstances of
the case the petitioner should be absorbed in the
case of the Group ‘D’ post as per the notification
and crrewlan . dated 13.3.1987 and 9.10.01

respectively.

4.6.That this application is made bonafide and to

secure the ends of the justice.

5. GRCOUNDS FOR RELIEF WITH LEGAL PROVISIONS.

5.1.For that the impugned order dated 18.8.05 is

illegal, arbitrary, nalafide, discriminatory,

et St



without jurisdiction and inviolation of the
circular and notification dated 13.3.1987 and
9.10.01 and hence the impugned order dated 18.8.05
passed by the Divisional Railway Manager (P) Alipur
Duar Junction is bad in law and the same is liable

to be set aside and quashed.

5.2.For that the impugned order is.inviolation of
Articles 14,16, 19 and 21 of the Constitution of
India and the same is nullity in the eye of law and
not sustainable in law and as such the same is

liable to be set aside and quashed.

5.3.For that the applicant’s grievance w=#Ac.not at
all considered in view of the opdef dated 25.2.05
passed in O.A. No.46/05 and on that ground the
impugned order is liable to be set aside and

quashed.

5.4.For that there are more than 500 posts are
lying vacant under the respondents authority and as
~~such the applicants may be absorbed consideréﬁﬁﬁﬁ
their age group category and poor status and as
such on the technical grounds the applicants and as
such’' the impugned order was passed without any
valid reason which is liable to be set aside. and

quashed.

The applicants craves leave of the Hon’ble
Tribunal to advance more ground both factual as

well as legal at the time of hearing\of the case.

A

Gpnb S s
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6. DETAILS OF THE REMEDIES EXHAUSTED

The applicants- declare that they have no
alternative and efficacious remedy except by way of

filing this application.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE
ANY OTHER COURT.

v The applicane: - further declare that no other
application, writ petition or suit in respect of
the subject matter of any other Court Authority or {
such application, writ petition or suit is pending

any other Bench of the Hon’ble Tribunal for any ;é\k

 before any of them.

8. RELIEF SOUGHT FOR:- Q¥§5

Under the facts and circumstances stated above

the applicants prays that this application be:
V"'admitted, records be ca.lled for and notice be
iséued to the respondents>to show cause as to why
the impugned order dated 18.8.05 shall not be set
aside and quashed and also to show cause as to why
the applicants should not be appointed/absorbed in
the cadre of Group ‘D' post and/orAupon hearing the
parties of the records be pleased to grant the

following relief:-

8.1 To set aside the impugned order dated 18.8.05
issued by the Divisional Railway Manager(P)x Alipur

Duar Junction.
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8.2 To direct the respondents to appoint the
applicants in the cadre of Group ‘D' post lying

vacant under the respondents

8.3 Any other relief/reliefs to  which  the
applicamnts-are entitle to.

9. INTERIM ORDER PRAYER FOR

Pending disposal of the Rule the operétion of
the impugned order dated 18.8.05 may kindly be
suspended and also direct the respondents to keep
reserve 10 posts in the cadre of Group ‘D' under
the respondeni&and also there shall be no bar to
the respondents to appoint the applicants in the
vacant post in view of the circular dated 13.3.1987
and 9.10.01 respectively and also to provide
regulahi%ﬁﬁﬁof service as per the above noted

circular.
10. The application is filed through advocates.

11. PARTICULARS OF THE 1.0.P.
I. I.P.O. NO.
IT. Date
I11. Payable at Guwahati.

12. LIST OF ENCLOSURE

As stated in the index.
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VERIFICATION

I, Sri Gopal Chandra Saha, S/o. Late Lakshan
Chandra Saha, resident of village-Bhawraguri, P.O.-
Bhawraguri, P.S.- Gosaigaon in the district of
Koeyapwr- do hereby solemnly affirm and declare and
verify that the statement made in paragraphs 1, 5
to 11 are true to my knowledge those made in
paragraph 2 to 4.6 rest are my humble submissions

before this Hon’ble Tribunal.

of Augustﬁgat Guwahati.
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period of
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B R T T

S F GRS

qwn. wm
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The Liyisional Rallway Manaqx.:\ )
N F eR .Lwayg,alipurduar Junsction.

Suk 3. Application far awsorption in Gioupy D' Post.‘

0 Ve v WP o “.‘---‘l‘- Wt D B TR T AN T W O T TS e W VR TR B e PP S PP WS PP W WY B-Gn St

Ref 13 Rallway Board ‘s iett oy No. £ (NG)11/99/CC/-19 dated

20+49.2001, -ard GH (p) Maligeon®s L/No.. RET.. 923/£/57 0 PT wx¥11
() dt. 9.10.2001,,

~’"'“““ﬂ-” e - -ub - W B e W TDA | @ Y W e B NS WP US WP WP S WS Y ) T D 5 W s TP P PRSI P T WD WY

weopeoted slx,

i In rasponse to (lallday poard ‘s anpd GM Q) Maliaauwu's L.
o cited a’hove I meg to oifer myseif as a candloate for amsorption in Group

, ' post as I had worked 120 days as Casual lasour msorane on the line/
;.upplementary ca.sual lawour register anit 1 gam filliag the othet terms

and conditions as ex..casual lcmmr:, “)
18

Necessary parti'*ula:s of my candlgature as required for
ready referen.e are f.urn.ished bﬂluw.

l, Name in.lchx letters., “"M»@\\l@c‘b !QI/\/G/‘/ | e ®
; i . ' e e 2
2+ Fatherfs fanss | " Rengordra &agk - - @
3. Working unders . e

G (¢ (’c@;)c_ P

4. working pericds . : ha . .
L . Fsiteg 2 2 ,S},' oy eter Zy
From, To o

- From, ' Lo

S. Date of Birth,, C!‘ EaR é‘(‘? LW

6. whether $o/STOBC|@n. = -
g . /& G -

7+ Acacdwmmic qualiﬁicationa - {9

5, Addvess . @ogsad goon Ras(( Coloner po: Gecsred Goon Kok
Hope ,¥ou will kindly declare me a eligimle candidake for thefis™
post of my Group 'D category and thus okliged, Phot:gqrat: coples of all

papers are enclosed herewithg

3 e oy .‘
.

YO s r.alth{ul.l,y,

’h1<0“95dz ﬁk 2?2
el

Vo

Certified to be true copy

Advocate
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* 400

"Jge W TN, Fo RAILWAY
sty R s

e e e

—-—"_‘———_—"‘_‘—— M
Office | Department .......7 ”?‘_Lj;) —

L afvma g ¥ w LRLUR wrze: '
" 6. Nature of job on lmtlal
o 1ce ook for Casual Labour, employment ... O ;
‘.! " (4 - > .‘.v
w . qH-A1H : 3
; 1 ‘Mame. in full. /ym?ﬂ(cfmf/ ‘
,( In Block lettcrs ;
”'fqat m“mq . /Z d@ A A W e
? Father,.s Name ..7:%2@ mj/ L. T. 1, - '
*q‘%fﬂ ' ‘ ‘i‘
' 3 Date of Birth ¢/~ 7~ 5y : | :
e X iaﬁmﬁm AFA X F aNg WY X ﬂ«/ﬁ i &
. :EV . DU A L j:(?‘—r; ot o '
j ; A;nmal casual cmploymem F;f’u ‘}} T Al g i i
; m‘{/month o?gt 2¢ I'“'? /‘Y‘ eI l{ng Senior Q‘ngr\‘.;cz K
Ceriified to be true coPy
- Advocate
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e
L
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Gervice A8 Casual Laboui,
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qrivm - afi@ wans %
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Signature & Desipnatit

of the Supervism
with date
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"”1 %_ ﬁ 4W l "H : | ;_Q}Ri— o Awggnu££~4g%%

70481 (R}’

Q}y 70542 (O) é{

Tho Genox'al Manager‘?).
n.?.naixk*f"*" i

gt
X Qs;m‘ 1 Undor the 1nstruotions of wy clienuaa(1) 3ri Gopal
nggga ahﬁaha.ﬁlo Late Laxman Chandra Saha, (2) dri Gopal Chdudrs
alia,3/0. Late Basudov. Habe,(3) Sri Ram Kriohna sba,s/0 sri Joy
;gxndétSha.(4) Srl Tapan Kumax. Dov,3/0 Sri 8ishir Kumar Dov,
g%(ﬁ)e Brl Harayan Roy.S/O Sri Jogendra Roy,(6) Bri sanjit Ghosh,
§'7)Aghntosh chakdar.dlc Bri Ehitish OChandra Chakdar, (8)Manmath
,. . S ;‘ til ;Kmr ﬁpy.ﬁ/() Lato Nosaf-h Kr-ﬁoy.(9)1\jit N&rayan Jingha Rarua,
L bl n¢3$/0 date Bitendta SinghaaBaruﬁ.(10) Srl Pran Krishna Dihidqr.
8/0, 8L’ S1rish; Chandre :pihidar,(11) Sri Nirmal Chandra Prodbani,
-ﬁ233/0ynato Dinosb Cbandra. Prodbant, (12) 3ri Koushik Barmag,s/0
e Dhirendra Fath Barman and (13) 8ri Mangal oingh,a/O Rajendra
. ' Bingh -all aro resident .of " BhOﬂrﬂ&urigfouaGOJU&IUJUH,DiGt-KOKrd~
'Jhar.(Asaam) Cclyent. Nos.z $0 13 under C/0 wxi Gopul Chandra Jabs
3/0 Lato , Chandra’ gaha, Bhowraguri,a.a.ﬂodgdl raon, Vist. Ko~
:..k:ajhar. S3R0 for and onrbehalt of my said clients I am Sawxiio
3180 vritelyon,aanfollouss~u~
~"'1)~Thﬂ apwgcl ; ; E és sngaged as casual lavour under tho
_ .,‘”; 'pt.cfaENGG/cpuI/cl-D.M»F .Railvay,Alipurduar Division.ile
t ,as..‘,ao‘rved}as“oaeual -dabgur in the said doptt.frow 16=7=77 %o
v‘é, : 3-12-77 idy0ifor total days of 197.50xvice Book was issued
' W toﬂtho\name of -uy sald client by your departmontal officer
- | \“ T .on 16—5~78.(20rox copy of thc said servioce ‘Look is enclo:od

i k“ g .hoxowith»),_u s
. 2) Tm"“ clieat. Ho-?. “aﬂ ensased ao caaual labour under theo

v Ed ;
{.;'21, o i; , *f’ i Doptt of ENGH‘ op¥ 1.D N.F. Railvay,Alipurdusy Division. e

HTSRR! i :
;éi,. eervod as“gn aual da bour-inﬁthe 8aid doptt.fxow 16-5-T78 to

AR ﬂlg qf." ET T

' ' ; 25-10—78 1.@ for ctal,dayé of 157.3ervice Boox was issved '

FARY 'tn‘l e

to the mme of*ﬁv sdﬁllont by your departuental efficer

: '!"",Dm 611'.

i t‘ o . ( Contd to page fo-2 )

e p e TP R R £ A T g

[y
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ORI L PEEIRS LS s b

Certified to be 1. ue co‘;y‘

A, ' Advoc “te



T ( Page No-2 ) |
¢ ‘ ' - AT ToaT G
P, J;‘(/ _@t&t“l (fal'ma/ LB | ‘3}:‘ 10547 ¢ ¢ |
< \8 . (ADVOCATE) ' e
BGR | o 5 DIST. -KOKRAJHAR Regpahet N
pIN - 783370 (BAC) ~ e - K0i far it 1 5
- A e — LI Sg:'_hpbl,'-\"\g)_krajhug:‘v P
! ;;;:L:::::::mw;;;

Date 25/1.1/2004+

id Sexvice iook 18 onclos oo

' officer on 25-12-78:(Zerox'copy.o£ tho sva

ed as casual labour (cusual Gangwan)

" under the X F. Railway,Alipurduss Diva. He sex- -

. ved as casual gangwan in the said doptt.from 22-1=-76 O 15=T-T6 i,¢
‘ for total days of 167.Soxvico Book was jgsued vO him by your depari-

- " mental officor ‘on 30~ tﬁc said service Book 18

- -7 encl¢sed horewithe ) ‘ '

4 )That,my client No-4 was ongagoed as casual 1aboux‘undur_tho Dopti. 03

o BNQG/C.A.H.T/ch.N,?.Railway. He servui-as casual
' ~lapour in the said deppt.from 16
of 127.3exvico Book was issucd to him by your
on 7-12—80;(Z6rox copy ©
5 )2hat,ny client No-5 was engaged as casual labour iy
_ BNGG/o.p.u.I/c.l.D.R.F.Rai;uay;A1ipurﬁuar pivn.de secd
-1 1abour in the gaid depti.firod 20-4-T8 %o 23-10-78 i,¢ {otal days ©-

. 183. Soxvice Book was 4psued to him by your departmcutul.officur 3!
16@12-785(Zorox copy of the aaid gyervice Book je enciuvsed perowitiz, -

G)Thgt.my-oliont Ko—-6 wa8 engaigod as. casual labour und o the Deoptb.ol

, N»?.Railway.Alipurduar pivn.He sorved as casual labuur ip the @Bawe

g‘ from 22=3-78 %o 16-10=-78 1,€ total days of 202.30rvivo Book was lsu~
ued to pim by the deptt.on 12*2—80.(Zarox copy of the said service

‘ herewith. ) 2
3 )That, By olient Fo-=3 was engag
peptt.of PUI/ BNG/EngEs

4-83. (Zerxox COPY of

Alipurduvar Divn.
-7-80 to 23-11-80 Z,¢
depurtucntal~officer

k i6 cuclosod herowiti
tho Dapte.ol

¢d 28 cagull

forx total day -

£ tho sald gervice Boo

(Tﬂﬁﬂ—'ﬂw’fB§5mes onclosed perewithe ) .

' 7 )That,ny cliont No—? wao ongagod a8 casual labour unlur the pDeptt.o:

ENGG/c.l.D.N.E.Baiway.Alipuxdudr Divn. He servod as_ Csual latouyr iu
19 1,8 sotal

8 %o 15=2-79 and 23-3-79 to 15~
k was issuecd to him by the dupsteon 10~

(zexrox cOpY¥ of the said jervice Dook 18 encloeed perodithie )
r under the Doptt. ol

8 )That oy cliont No-8 vas engaged vs casual labou
LNGG/ Os Pe Ve 1/Ce Lie Do th Fe Railway,Alipurduar piva.Ho scsod as casusd
| _ 1abour in’the{same grom 16-01-T7 %o 23-08-T7 1,0 tovui d

jorvice Dbook vas .1ssued to him by the deptt.on 3213 To{BOPOX COBY

b of the said Sorv1c0“Bdok is onclosed berewithe)

the same frol 17=-11=T
'i 1 "'i":,. -

= days of‘ﬁ42.3?rvice Boo

ays of PANES

(Contd to page do-3 )

Certified to be true copy
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P.O.& DIST. - KOKRAJHAR

vy a} h‘éf Glrls 'H.S

[

. LIRS st

PIN - 783370 (BAC) “Near.-
;.1:;-\0"(.5_!,_}('9)"(;‘:;1_].haAr..
s vrvenssenreenenianes Date ©.." ’/”/2004"
o g} That,ny ¢liont No-9 was engaged as casual labouxr undger tho aforgusid

Deptt. F. Ymilway.-Alipux;guar Divn. He served as casiai tabour in the

said deptt.from 16-5-18 %o 23-10-78'1;e“tota1\Aays—ﬁﬁ-@57.s°rv1ce
Book was issued to him by the_deptit.on 7-12~T8. (Zerei copy of tho

e sald Sexvice Book 18 oncloseod herewith.)

10) That,my olient_ﬂb-!Orﬁae ongaged as casual laboux in wne said deptt.
He sexved as casual labour in tho said deptt.irod o5uti=T8 to 250~
18 4,0 total days of 210;50rv100'800k was igsued to . by tho doptti.
' on 5-12#794(Zéx0x'copy of the said Sexvice ook is cnclosed horewitli)
11) That,ny client No-11 was engaged a8 casual labour unuci the Doptt.of
BNQG/c.p;u.I/oql.DyﬁfF;Baiyway;Alipurdu&r Divo.He served as casual
‘1abour .in the said doptts£rom 16-5=19 to 23-11 79 1;¢ votal daya of
187.(29:01 copy of the said gorvice book iu enclosed Lerewith. )
12)*That.my olient No-12 was engagod as casual labour umicx the aforesald
'Doptt.ﬂ.E.Bailwag.Alipurduar Divn.lle sexved 23 cusual labour in tie
”"’"’ -~ game¢ Irom 16008-80 to 23-12-80 1,0 total days of 127. vrvico Dook
b vwas issued to him by the deptt.on 29-11-80. (Zerox COLY of the wald
service Book 1s cnclosed herewith.) ; : —
, 13) That,ny client No-13 ggg,ougagg@_as casual Ganguan upder the Dopb¥.
e - of KNGO & Fo Railvay,Alipurduar Divn.He sexved au Cl.uuuuan in the
| said deptt.from 23-6-81 %0 15-10-61 and 11-2-81 to 12=5-91 1,0 totud
daye ©of 204,Soxvioe'ﬁook also was issued 1O him by thLe deptt.on 24=11
91(2@@1!-91.) (zerox copy of the said Uexvice Book 1s _aclosed here=

‘

| withe) - :
14) That,my olients mentioned above hnd worked as casual iapours/casual
\ : Gang man more than 120 days in tholir respoctive categories in the

n.foro:aaid'do_pt;. under. N. P lmi_lway'.lx_lipumuax Divneand thoy were ini-

tliall,..y engggéd as casual 1abours/oasual Gangmen by the yaid deptt.
Within the presoribed age limit. Now,buey are all ex—cusual 1abours/

casual Gangmen and they lave beon spending their 1ives without any
~—— " TJob. Ay © aid olionts are very poor porsons and thoy uave becn wainta-

b _ iniog thomselves alorg with tholr respective families with great Lxo-
ubles as weoll as finacial orisis.They are all in acutw ~4inancial ori-
- ais. B '

( Contd to piiiv -o-«i‘ )
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. (ADVOCATE)

PIN - 783370 (BAC)

s et =

Eertified 10 be true copy

4RéLNo;m.

v'_ I'!
SR PR

Advocate

" Date.. 25/11/2004.

15) That, vith referenaa to the Railway soaxdas Lettc No.E ()
11/99/0C/-99 dated 2o~9-2001 and @ (D) Maligauu L/Nos kECT -
923/%/57/0PT-XXII (0) dated; 9=10-2001 my:.client No-i Bubmitt~
“ed an application to the Divisional Railway hdnu’@f.i?),ablu
Railvay.Alipurduar Jn. foxr abaorption in: uaoup ;' post which
was received by the office of the Diviaional huilway Manager
_(P),N F Railway, Alipurduar Jn.on 02—~ 12~2003.%y clients No-2,
S04 4,5,6,7,8,9, 10,11,12 and 15 alao submitted tiic samo apnli«
cations to tho pivdgional Railwhy Manager (P),:. FoRailway,
Alipurduar Jon basing vopa : ‘the above mentxoned Ygtters for
ahaorption in. Group ’nm‘poeta which wore receivud by the off-
ice of taa Divieiqnal Railﬂay Managor (kﬁ W oiailway,Alipur-
duar: Jn.on 0}~03~2904 26-08-2003.03-05-2004 04<(:9=2003, 22~10~
2003.22-09-2003»0??12~2003.03-03~2004 11-41-20uj 02=-12-200G3%,
-02-12-2003 and of;w3»aoo4 rospectively.f

16 )That,after recoivigg the eaid applications frow wy aaid cii~
ents the D:Lviaional Rauway Manager (x’).*l Fe huilway Alipur-
duar Jn.had not: taken any stepkin roapoct of absorption of wy
gaid clients in Group DY poats nor communicatud agy inforu-

ation to my said. cliente tlll dato.oo.my ‘clieni Jo~1 wrote a

hogd.lottor on 7~10-2004 to you requoatin you 10 absorp hiw

-along uith the aforeaaid applicanxa.aut you have not given

any responso 10 ‘the said. letter. o .

17)That having no alternativo my- said client No-1 wlong with

- aforosaid other clienta sérve this Pleador s Hosice through.

i

mo requeating you to. take nocossary stops in roespect of absor-

ption in, Group *b' posta and absorp my * said ¢liunts in Group
'D* posts within ‘60 days from’ ‘the date’ “of receipt this Plea-
 der's Notioo.Failing whiob oy ‘said cliants shali resort to
' the Oourt for getting xedteaeal agaist you and in that case
you will uavo to: bear the coags of tho 11tigat1uu too.

(antd to page I'JO“‘S)
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(vago to5)

Jre @(tu/ Lfaﬂma/ ws i

. o . . (ADVOCATE) :

i * P.O.& DIST. - KOKRAJHAR ' vk

> - PIN - 783370 (BAC) : ; s
%" Ref. No.............. bevrereniens : ; ; f D‘Em_'-,“_'_2.5/1'1‘[2004‘
! :ql. § “ 4 . v
i R —_ I,thorofdnégon bohalf 6f ”Ciont“ :equest you
' to take nocessary steps in rospoct of absorming wy sald client:

in Group 'D! posta for whichmthcy submitt@d app_Axations a¥ ear.

. as possiblo or Within tbe two months from:ihe ddLU of recalpt ¢l
? N this notico. '

. |
Certified to be true €27

§
}
[N
A

PRI SUAPICL P ”-‘/P

Thanking you.

*
A B R T

@iouusliqithfully.

//

1) Zerox copy of ervice Book oy “¢i5rd Fucal baxnu.,
of Ly clients No~ 110 15.v-'-§“ g; AdV(Late Kokxaihar.

2) Zorax copy of tne applicatipna;”' - af x
aubmitted by my' clients No- tg 13. i '
3) Lorox copy of the letter written,- s

by my client ho-1.,~

Cpoy toi- 1) The Divisional Railway lhanagt:r(f)

K F. Ranvay,Alipurduar dn. ;o

-

M B. A copy of this notice 1s kept in o o

wy sherista’ fom ready re:ference.. o
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CEN’I’RAL AQMINISTIWI'NE. TRIBUNAK . —*—’”"” ~
" GIUAHATL BENGH R
‘ | 4
DESPATGH NO C/\T/GHY/JUDL/ ?5’ ZM_DAmED GJWfHATI THE_ / 0 3 _ 5 |
.A'... ‘ 1
\/IGLNAL /\PPLICATION NO Z;*é 5/ D

MISC PETITION NO,'____'_"--“*, : J200 o

- CONTEMPT' PETITION NO, ... _,,_jzoo o
REVIEW APPLICATION NO, __;- /200

VM - 64794/6 64 fa/w)4 b“”” B APPEIC!J;IT(S) ;

A _vansus.. o :
L/ 0[ m 0’/'91‘ | PRI e nssmmsm(s)

‘ X/o Ap\/&t Z&uﬁ'ggw‘q CA fafa

n——v-‘

. 3*% ;(okw&w .

it T S AT
1

Please .flnd herewrch a. copy of Judgment/Order dated ’ e

25 Q"OS— Passed by the Bench 09 'thls HOn' ble TElbU”al Comprlslng Of

 case’ for information anet: neeessarv;”’amdn.mf any..,.- ¥ / L
Please acknoeledge the recip'{ of the Same. o

EhClo i A‘s above. y BYl:Orxd‘er ‘i :‘ o ‘. BRI o '-.‘:-:
R v

+ (Copy of the. Orlglnal ERVEE L AR

Appllcatlon in O.f\.N0~ _:_.."f.:_.’__.-_;..._._;.
L ST SE@'_ION Olsb

RN ‘*"Dated_m il

Memo No.;__:_,_._d ' . .
' _Copy for 1nformahmn to: ; : ‘ p (‘
L Mr/,Mr( \/(4 % Kat, ﬂl? W 79 W

Certified to be true copy T o ﬂ PR .- R

b

Advoc-te

wopRm T et

Saenaven ' 'V Jir: —aRe Hon‘ ble
Member(wmn.) in the ' abo.v‘e.- noted. = .
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~ #CENTRAL AD\LJ' mmwm TRIBUNAL m‘ ~\H‘g;..\‘r1Bi}mcl-r,
@ | o

()ngludl \ppllcmm 1 No. 46/2005

Date o “Order '] lnﬂ the 25" day ol Febmm\ 2()05

THE ]-ION’B%I.J:‘. }\'}'11.71}'@.'&:": m AHLADAN., AD‘M]MJ'RATIVE MEMBER.

oo
C e

L. Sri Gopal Chdmtxa 'lhd ,
~ S/0 Late Lakshan Chandra Sdha‘
Vill. & P.O.: Bhowmguu o
Dnstm,t Kokluhm

2. Shri-Gopal Chandnaoaha L
' S/o Basudev Saha .
Vill.& P.O. -~ Bhowragufi .
Dist. - Kokra_]hdr -

/. Shri Ram Kishan Sha .
- . 5/0 Joygobind 5ha -
C/o — Gopal ch. Saha. o
Vill. & P.O.: Bhowraguri
/-—-' District - Koksujhar -

& \(\\slrum,

Sri Tapan Kuin: ar Dev 0
A\ S/o Sushil Kr.jdev - 7

} Clo - Gopal Chandra Saha
Vill. &P.O. ~}»howmgun

Sri Narayan R- y
S/o Sri Jogendra Roy
Vrtl Mandaipara,

Vill. & P.O.: Bhowraguri
District - Koka ‘lghan '

6.  Sri Asutosh Chakdar, IR S

' / S/o Sri Gopal Chakdar - .
Clo - Sri Gopal Ch. Saha -« : : :
Vill. & P.O:: Rlsowragun
District - Kokrajhar. . .

7. Sri Manmath Kr. Roy :
‘S/o — Naratha Kr. Rey .
Vill. - Khalsinimari . -
PO. - Bhowm suri, kokm;lm:

8. SriAjit Nala) Wl .SmLha :
S/0 ~ Sri Birendra Shighi

: 9 Vill.—;:Mahfemira.pur; SR
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"Heard Méi H P, Bom-z;tvn IHarned coungel 1%)1‘ the, upplicm‘n;. u'n;J also Mr, J‘..L.: ; - o . :
Sarkar, leamed coun'eHm thereqpoudents | : o :
2. ﬂus apphcat:on has been flled by a gr oup. of13 apphctmts seekmg abso:pt:on o ; '{
n (he post of Group D Thcy submltled representanons dated 2.12. 2003 3. 3.2004, ;.' ;y: , | ;
" 26.8,2003, 1.1. 2003 4.9 2003 2 9 2003 2. 12 ’003 3 3: 2004 22.10. 2003 11 11. 2001 f' ’

2.12.2003, 2, 12, 200\ 12.12 20()3 und f legal notice i dw (;ener'al‘ Manager (P) NF 1
le__w:zy, Maligapn on 25, 11 2004 (Anne).ule - A/IS) H:e applicants 1 to ‘12. were f
employed as Cusun} l abour du:m;, the year of 1976, 19/7 1978, 1979, 1980 Applicant _ ] .

No. 13 was employu m 1987,

The Rmhmy Board g Jetter tor absorption of (.,d.SUi]] Lnbouxs to Group D posts , j
ed 20.09. 2001 the repr: esent.mons have been made mo to fhree years aﬂer the order : L ‘
20.09.200]. Thus the, prpucauon 1s.hled beyondythe period of hmitation ag per rlule 21 '

I Lumnl Administy: unvc anmnla /\ct 1985 , l ‘

i
I .
: oo . _ - ! P
ow(ever, simce the applicantg are from . RS
‘ _ ",
very poor faunilies th’e Rus;)ondants may Lonsnder the xcprocentationS‘of'!hs’,zq)p!i_cams/\; !

Barving the above obger v'lnrms the O A sl‘m'ds dismissed. g order as to cogty -

» Gpiis e D

- . i . ) R ' _ sd/MEMBER(A)‘

‘RUE C@F?}Y | o
ﬁfaﬁxﬁ ' . :

J\g . . — i

‘ e ' S " ".".»J:;&'

Section ijlcer ( J) A IRV - . l _ )

CAT.GUIVATATI. LHNCH_ o o
Guwahaii-7 8%

«5 \”5‘ BT
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fm.z/zw/yov46/05/may. o

}3&' copal chandia 3.&.‘.%;

S/O LA}'a Lake har. e'\pwﬂm 5“1\4—

‘.](Auii“g ——&-m-—n—.—.——.-&m.—

' ‘ \nﬂ»% Ro. R\wowmw

3

- ok \’\o\/\mp\ (At

[ .

o . ’ bl

-7y "~ In c0nnact.ion with above, the competent: authority .

. 48 .desikous to heard (¥You in person and
y,original records befbre” dlsposing of yo

,;reézord on 29.7, 05 1€7 desires 80,

4.

BT A Ve ,15

Sub.- c.ompliance of. Hon' ble CAT/GHY‘a ordaam "
~dated 25:2.05 in OA/46/05 =~ G.Cq: saha‘
& othars «-Vrs‘l ‘O.I‘ & othere, .."‘j

suéh. YOu are advised to attend® this office with all originai

]'opxxcs or THE»*'
5 DIVL.RLY»MANAGER(P
’.ALIPURDUAR'JUNQTION

N,

1nspect/ver.i.£y your g
ur repmseutation.wA

J o "
! J' ) ’l
<
."!: p
f-‘
tuwazgesty
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~© Date:-'18-08-2005, - it ‘

oooooooooooooooooooooooooooooooooo

. ;‘,§/q, we Lakshanm oA sd@

PR T GO SN N

H
[

Sub= Compliance of Hon;ble CAT/GHY’s order
- . Dated 25-2-05 in-OA/46/05- Sri Gopal
.Ch. Saha & Others Vs Union of India 8 -
_Others, 3 L

LR

 Ref= Thls office ;iettér' Bf ‘even"dated 12-07-2005

’ : /‘hough"the Hon'ble Court was pleased to dismiss the O.A,, but for

,
.
R

\ <
- ‘. v
. -
[P
‘. :
. - S . AT Verfe e
Lo P SRS S
. B Lo P aloiv
—.—_——_—_——.—-———_—._-—-—.—_—_———»._ ) L * S
-._._.—_.._—.—.—.—.—.—.——.——.—_.——_-——.—.—.@._ . . '
P o A
iv . . N
. v . R . . . i
h

~ The above cited O:A was dismissed on 25-02-05 by the hon'ble CAT/GHY. Butin. - .~ ‘. K
their - order the héon'ble court was pleased to advice the respondent as to- ‘since the ; t
- applicants are from very poor families — respondent may consider the representation of “ o
the applicants. In Honour to court’s -advice the relevant file with records were putupto . - a2y
DPO. And after perusal of the representation of the applicants the matter was thoroughly- Lot
enquired a fresh and heard: the applicants in person on 29-7-05 peruse their records, -
Thereafter, on. behaff of the respondents [DPO- being respondent:
following orders- ..~~~ S e TR

.. L-'. 2

‘their advise- -grievances of the -petitioners  were thoroughly - : Y
examined, petitioners were heard in person and pursued the. - ' L
records lying with' them. From such perusal it is gathered that - L
none of the petitioners except Sri Ram Krishan Saha S/o Joy / ; T
Gobind Saha (Petitioner No.3) had worked/utilize as CL. as v~

claimed. But Sri RK.Saha did not apply within target date (31-03- ' ;
87) given by the Railway Board for enlisting his name In the Live - . L g1

- Register, The Petitioners (except Petitioner No.3) are appeared to - . - B R .
‘be solely . manipulation/fabrication and with malafide " intention, o A
Thus they deserve * Legal action’ instead of any consideratioy e

, This s for your information please. . . | %%0 )/— o ‘* L

" For Divl.}“Rly.‘ :M‘anager [P]

. ~

L -
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